191 Administrative Trouble in
THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) A statement is laid on the Tablc
of the House, [Placed in Library. See No.
LT—-1672/69]

ib) and (c). It has been the endeavour
of the Government to reduce import of
cotton. The quantum of cotton to be
imported during 1969-70 has been determined
on the basis of estimated requirements and
expected availability of indigenous cotton.

Stay in Strike in Ordnance Factory
at Tiruchirapalli

3520. SHRI S. M. BANERIJEE :
SHRI NAMBIAR :
Will the Minister of DEFENCE be
pleased to state :
@) whether it is a fact that there is a
complete stay in strike in Ordnance Factory,
Tiruchirapalli (Tamil Nadu) ;

tb) if 8o, whether the employees have
gone on strike as 8 protest against removal
of eight employees ; and

{c) the steps taken by Government to
have a negotiated settlement ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) No, Sir. However, some
workers went on tool down strike in the
factory for two days from 22.7.69. The
workers resumed work on 24.7.69.

(b) Yes, Sir. The workers had gone on
strike as & protest against the removal of
8 employees who were convicted by the
court on criminal charge.

(¢) Does not arise.

12.10 hrs

+ CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

Reported dispute between the staff
and the admionistration of the
National Library, Calcutta

SHRI H. N. MUKERIEE (Calcutta

North East) : Sir, I call the attention of the
Minister of Education to the following
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public importance and
may make a statement

matter of urgent
request that he

thereon :(—
The reported dispute between the
staff and the administration of the

National Library, Calcutta.

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.R.
V. RAO) : The National Library Employees
Association has been agitating and}holding
demonstraticns  intermittently since 14th
July. 1969 against 4 of the 5 appointments
made on 23rd June, 1969 to Class Il and
Class 1V posts. The 5 appointments made
were : one Junior Technical Assistant, two
Sorters, one Guard, and one Farash.' The
Librarian, as the competent appointing
authority, made these appointments "on the
unanimous recommendations of the Depart-
mental Promotion Committee. made at its
meeting held on 30th May, 1969.

The 4 appointments objected to were :

(1) Guard, on the ground that he had
not been sponsored by the Employmeat
Exchange for the post ;

(2) and (3) Two Sorters, on the ground
that although wvacancies existed from an
carlier date, their appointments were made
effective only from 23rd June, 1969, i.e. the
date when the orders were issued ; and

(4) One Junior Technical Assistant, on
the ground that he was not eligible for
consideration due to insufficient” length™ of
service, late receipt of application,and; not
being senior-most among the departmental
candidates.

On the 220d July, 1969, the Librarian
cancelled the appointment of the Guard
subject to further consideration of the case
in the light of the objection raised by the

Association. Later on that day he also
convened a meeting of the Office Council
set up under the Joint Consultative

Machinery to thrash out the grievances of
the Association. Following these discussions,
the Librarian revised his order of the 23rd
June, 1969 in respect of numbers (2) and
(3) above and made their appointments
effective from 25th March, 1969. In respect
of the fourth person, who was appointed as
Junior Technical Assistant, the Librarian,
however, did not agree 1o revise his orders
as the person concerned had been
unanimously selected by the Departmental
Promotion Committee for the post as the
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best czndidate on merit. Further, appoint-
ment to the post was required to be made
by direct recruitment and not by promotion
on the basis of the length of service in the
Library. As regards late receipt of applica-
tion, it was explained that at the time the
notice was issued, the candidate was on
leave and immediately on return from leave,
he submitted his application.

On the S5th August, 1969, certain posters
were put up by the Association in the
Library premises in contravention of the
orders issued by the Librarian on 22nd
December, 1967 prohibiting display of such
posters. On the Association refusing to
remove the posters, the Librarian had these
posters removed, upon which the employees
staged a massive demonstration in front of
his room and shouted slogans. Apprehending
that the demonstration might get violent and
cause damage to the publie property and
injury to the public servanis on duty, he
sought police assistance. The police arrived
in response to this request and stood by.
The Librarian asked the police to go back
when the employees gave him an assurance
that they would stop the demonstration.
Accordingly, the police withdrew [from the
premises of the Library. However, the
employees continued their demonstration for
about half an hour or so thereafter and
again demonstrated in the evening on that
day. They also held demonstrations on the
6th and 7th August, 1969, but have since
withdrawn the agitation and there have been
no demonstrations since the B8th August,
1964,

The Ministry of Education and Youth
Services is deputing a senior officer from the
Ministry of Labour to enquire into the
strained relations among the members of the
staff, which is seriously affecting the working
of the Library, and to submit his report as
early as possible.

SHRI H. N MUKERIJEE : Sir, in view
of the national library which is a key
academic and cultural institution of national
importance having fallen on evil days which
led to the Government having to appoint a
reviewing committee which has recently
reported to the Government, may I know
why the statement of the Minister does not
really take note of the fact that it is not
only a recent dispute but that the relations
between the librarian and the staff have been
terribly strained over a length of time and
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things proceeded to such an extremity that
the librarian went so far as to call in the
police and violate the sanctity of a place
like the national library, a thing which has
never happened before ? In view of all this
happening, and in view also of the fact that
the Reviewing Committee which has recently
reported, has asked for a librarian to be
appointed who would have the qualifications
of an academic as well as technical character
(which do not seem to be possessed by the
present librarian), may I know, why itis
that Government is sending only an officer
of the Labour Ministry and not make an
investigation to be held at a higher level
regarding the deterioration of the personnoel
relutions and why Government is not
annouhcing the appointment of somebody
else taking over the direction of the national
library which obviously is not in very
capable hands at the moment ?

DR. V.K.R. V. RAO : The hon.
Member has raised a large number of
questions. I am surprised at this, because
he has been a Member of the Reviewing
Committee. The report on the National
Library has been received by the Gowvern-
ment only a few days ago. Now, this
statement did not make a reference to all
the previous disputes and so on. The
hon. Member himself has pointed out about
the Librarian calling in the police. I pointed
out that this particular dispute was for the
appointment of four fellows. In the case of
three, satisfactory reply has been given and
in the case of the fourth there was some
difference. And I do not want to go into
the details of the demonstration, the posters
and so on. On the question asto whya
new librarian has not been appointed etc.
surely the hon. Member who is a very
senior Member os this House knows very
well that this report has just now been
received by the Government and it is not
possible for the Government to takea
decision so quickly on such an important
report, without a careful examination of its
conclusions and recommendations. As to
the question, why it is that I have not sent
a high judicial officer, there is no doubt
that the Reviewing Committee meade a
sugees‘ion that in view of the strained staff
relations in  the National Library between
the librarian and the staff and particularly
in the top levels of the administration of
the library, an officer with high judiciay
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[Dr. V. K. R. V. Rao]

experience should be appointed to go into
the whole question. Now, in the meanwhile,
came this question of the police coming in
there, there being demonstrations and so on.
First of all, Government has to take a
decision to accept the rec dation,

inquiries to find out if a bomb was planted
or was intended to be planted, if I can get
information on that from the Library.

SHRIMATI

n h

ILA PALCHOUDHURI :

And secondly. you cannot get a judicial
officer on the spur of the moment satisfying
all these qualifications. And then, he should
be ready tn go and conduct an enquiry in
the matter. In the meanwhile, may be, in
my unwisdom, 1 thought that if 1 could
induce the Chiel Labour ( ommissioner.
with the approval of my colleague, 1o go to
Calcutta, spend four or five days and
inquire into the matter, and let me know
what action should be taken, it will be help-
ful in this matter.

I think the hon. Member is aware of it.
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SHRIMATI I1LA PALCHOUDHURI
(Krishnagar) : The National Library is one
of our most valuable national assets May
I know whether Government have got any
information that not merely were there
demonstrations by the stafl in respect of
their various grievances bhut some bombs
were supposed to be planted in the library
in order to blow up the place ? Have
Government got any information about this ?
Will they investigate this in all depth ?

These demonstrations
after a length of time. The emplovees have
been putting forward  certain grievances
which they have been fecling regarding the
canteen and regarding some other things.
His that been consistently  looked ino ?
Have the smaller difficulties at leas: been
rectified ? If they have no: been rectified,
they should be rectified as soon as possible,

have occurred

DR. VKR, ¥ RAO : Government have
no information about the planting or all.
eged planting of a bomb in the Library.
But since the hon. Member has now made
a statemcnt  in the House, 1 shall make

have been planted in picture-houses
in Ca'cutta.

DR. V. K. R, V. RAO
talking of the picture houses.
of the Mational Library.

:I am not
I am talking

Regarding the second question, after the
Chiefl Labour Commissioner goes to Calcutta.
makes inquiries and comes back, il any
grievances of the kind that 1he hon Member
has mentioned remain unrectified, we shall
sec that action is taken to remedy the
situation.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Because of the Librarian's going
back on assurances, the employees took a
decision to  demonstrate peacefully and in
a disciplined manner. In West Bengal you
saw recently how the jute strike was
conducted in a disciplined manner and there
was no question of violence or indiscipline.
Further, they had been doing demonstr.tion
during the recess and outside the gate and
also after office hours. They hung some
poster-boards in  the office canteen.
The hon. Minister has misled the House
by saying that posters were put up on the
library premises on the walls. No ; they
were not posters  but  poster-boards which
were hung on the staff canteen which is
considered to be staff property for the
purpose of use and utilisation. The police
was called because the Librarian was plann-
ing to do a large-scale suspension and
terrorisation of the employees. That was
the whole object This Librarian, Mr.
Kalia is a person who was picked up by
the UPSC although he did not fulfil all the
requisite qualifications, because he was a
protected person and a friend of the former
Education Secretary, Mr. Prem Kirpal. That
was why he was chosen and given that
covetable job.

SHRI P. K. DEO (Kalahandi): It should
come to Delhi now,

SHRI JYOTIRMOY BASU : This
matter had been raised on the floor of the
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House regarding the appointment of Mr.
Kalia. He was a person considered unfit
for the job. In spite of that, he was given
that job. Could the Education Minister
tell us what has happened during his
regime ? Many precious books have been
stolen and lost. We do not know what his
responsibility is in that regard. A reviewing
committee was constituted in the month of
May, 1968 which was asked to submit a
report within three months, that is, by
August, 1968, 1t is now one year and three
months. Why is it that the report has not
been submitted ? If the report has since
been submitted, what are its findings ? What
action do Government propose to take on
the report and if not, the reasons therefor ?
Will this report be made public and made
available to Members of Parliament,

MR. SPEAKER : The hon Minister
has already said something about the
report,

DR V. K. R. V. RAOQ : | do not want
to enter into a controversy with the hon.
Member regarding the peaceful or non-
peacelul character of the demonstration
which was held. It is a matter of interpreta-
tien.  HBut it may be of interest to know —1
am sure my hon. friend will not approve of
it—that one of the posters, according to my
information, shows a person.

SHRI JYOTIRMOY BASU They
were nol posters but poster-boards.
DR. V. K. R. V. RAO: Let the hon.

Member hear my answer. 1 was referring
to posters. | hope the hon. Member will
not approve of this poster, and I am sure he
would not approve of it ; one of the posters
showed a person cutting the throat of
another person belonging to a particular
langu :g¢ group with a razor and blond
dripping on the map of India. I think the
Librarian had some reason to object to the
display of these posters whether in the
canteen or in any other part of the Library.
I am sure. knowing the patriotic sentiments
of the hon. Member that he will not approve
of these posters.

Regarding the report of the Reviewing
Commitiee, 1 have already said that the
report has just been received. Governmcnut
will examine the report and after they bave
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examined it they will come to their own
conclusion.

SHRI JYOTIRMOY BASU : According
to the terms of reference, the report should
have been submitted in the month of
August, 1968. Will the hon. Minister tell
us why the committee sat over it for one
year and three months ?

DR. V. K. R. V. RAO : 1 do not know
how I would be in a position to explain why
a committee has taken more time to submit
its report than it was expected to do. But
an hon. Member of this House, and a very
distinguished person who belongs to another
wing of the same party to which my hon.
Iriend belongs, was a member of that
committee and it may be that he may be in
a position to give an expalanation why so

much time was taken in submitting this
report.
SHRI JYOTIRMOY BASU: Are

Government going to remove this Librarian
who is not qualified ?

MR. SPEAKER : The hon, Minpister
made a statement, Then, the hon. Member
asked a question or clarification, He gave a
counter-statement ;  after  the counter-
statement, he is still asking questivns again.
There is no end to it at that rate. He could
have asked for any clarification, He need
not have asked why the report was not
subrmitted and so on.

SHRI JYOTIRMOY BASU : It is a
question atfecting hundreds of employees.

MR. SPEAKER : But there should be
some reosonable latitude.

SHRI JYOTIRMOY BASU :
only performing our duty here.

We are

MR. SPEAKER : On his suggestion I
had brought this up. But I did not know
that he would make such a longer counter-
statement.

SHRI BEDABRATA BARUA (Kalia-
bor): 1 do not know why the hon.
Minister is so much worried about posters
in Calcutta. Calcutta happens to be the
city of posters and all types of postcrs are
there and even violent posters are there but
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the consequences are not that violent. [ do
not know whether there were not posters in
the canteen before hand.

1 would like to know whether there was
real provocation for calling in the police.
1 would also like to know whether there has
been any uniform legislation regarding
regulation in these matters so far as libraries
are concerned, because the universities do

have certain regulations regarding the
calling in of the police etc. They have a
certain academic freedom etc. I would like

to know whether a similar thing is there in
the library also, and whether the standing
instructions relate to the display of posters
in the canteen ?

DR. V.K.R. V. RAO : | want to assure:

hon. Members that I was not particularly
worried about these posters. The point was
that the Librarian issued an order that
posters of an undesirable character should
not be put up in any part of the library
premises. But those posters were put up
and they were removed under his orders.
Then, the employees demonstrated. Whether
the posters were of a nature which would
lead to wviolence or not is something on
which I have no special information.

it wwTEei mest (FrgE) o areeT
& wea< FAT & | AT Aqr F41 2, IqH
w7 341 fa@r &, ag a1 qaqIgy o

DR. V. K. R. ¥. RAO : I do not know.
1 have already given the information that 1
have. One poster showed a picture of one
person—I do not know how they showed
from the picture about the language group—
belonging to one language group cutting the
throat of the person of another language
group with a razor and blood dripping on
the map of India. I have not seen the poster
mysellf but this is the information that I
have got.

Regarding the police being called in,
according to my information, the Librarian
had to call the police in because they had
prevented him from coming out of his room.
1 do not know the technical meaning of the
term ‘gherao’, but I think it was something
like that, I am also informed that the
police came in but they did not do any-
thing ; I am told they bad no instructions
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to do anything. They waited there and
when the employees said that they would
not demonstrate, the police went back.

Regarding the rules for calling in the
police and so on, T am still to find out from
the hon. Membur what those regulations are
that exist in the universities under which
police could be called or could not be
called. To the best of my information,
normally the vice-chancellors do not call
the police into the campus until they feel
that there is danger to life or to property.
I presume the same thing must also be
applied to the national libraries.

12.30 hrs.

RE: POINT OF PRIVILEGE

=it vy fand (g97) @y w@eEg,
t famaifasrs & se7 &1 Fa7 gar 2
1T faq gy a7 2, & TFAITFT WIE
7g =it uxe Fo qrfza oY = faafaaen
FaTHAn)

wegsl HEYaq : qifes @i oF AL
a9 Grad g TH RISE ¥ 1 gAwr famr
Tar gt | IAFT Jarg gt faAr g o #
argar g fF 9491 w97 wsd) ag @
Fra@taragy f& a=drd & @
g sfamrz g

SHRI 8. M. BANERJEE (Kanpur) : He

should have written to you; instead, he
has issued a press statement.

it wy fowd : w7 Wad

aTay WA ¢ WIGH Wl TEE 9YEr
g oawr 2.

st ®o WYe amsf : fadtr fAwm
wfard

weaw wglay : fawle & ag @ gR
oryr @ e geAl sin A Rm Y wat



